
 
IN THE COURT OF THE SESSIONS JUDGE :::::::: DHUBRI 

 

C.R. Case No. 23 (4)/ 2012 
 

Revisionists :          Md. Jashim Uddin & 8 (eight) others 
 

       - Vs -  
 

Opp. Party  :        State of Assam 
     Represented by learned P.P, Dhubri 

 
Present  :  Sri A. Bhattacharyya, AJS 
    Sessions Judge, Dhubri 
 
 

Sri Anam Uddin Ahmed, Advocate for the revisionists. 

Sri M. Zaman learned P.P, Dhubri for the State of Assam. 
 

Date of Hearing   :    25-04-2013 
Date of Judgment  :    25-04-2013 

 
 

J U D G M E N T  
 
 

 Learned counsels of the revisionists are present. Learned 
Public Prosecutor representing the State of Assam has also caused 
his appearance. Heard learned counsel of the revisionist as well as 
the learned Public Prosecutor. 
 
2. The revision is preferred against the judgment and order of 
conviction dated 17-11-2012 passed by learned Judicial Magistrate, 
1st Class, Dhubri convicting the revisionists and sentencing them to 
pay find of Rs.200/- each in default S.I. For 10 days U/s.447 I.P.C. 
 
3.   During hearing it is revealed that this revision is preferred 
U/s.397 Cr.P.C. against the impugned Judgment of conviction 
whereby a sum of Rs.200/- each is directed to be paid as the fine. 
 
4.  On the other hand, the Sub-Section C of Sec. 376 Cr.P.C. 
Provides that notwithstanding  anything contained in Sec. 374, there 
shall be no appeal by a convicted person in any of the following cases 
namely where a Magistrate of the 1st Class passes only a sentence of 
fine not exceeding one hundred rupees. 
 
 
 



 
 
5.  Here in this case by the impugned judgment and order of 
conviction, the learned trying Magistrate convicted revisionist and 
sentenced them to pay fine of Rs.200/- each in default S.I. for 10 days 
U/s.447 I.P.C.  
 
6.  Therefore, the instant revision cannot come under the 
purview of the Sec. 376 Cr.P.C. As such, same is not maintainable. 
Thus, Revision is dismissed on contest and without cost. Send back 
the L.C.R. along with a copy of the judgment.  
 

Given under my hand and seal of the Court on this 25th day 
of April, 2013. 

 
 

Dictated & Corrected by me 
                     Sessions Judge, Dhubri 

 

Sessions Judge, Dhubri   


